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DATE OF DECISION -a_~_ 1001 s

Mr. Bachubhai Ranchodbhai pate]l _Petitioner

My ReRe Jxipath i ' ~Advocste for the Petitioner(s)
Versus
Union of India & Ors. - 'Respondent
) ! iR -

_Mr. NuS. Shevde -—- Advocate for the Responacui(s)

CORAM
y T M (a1 -} = *
The Hon’ble Mr. 1,0, Singh g B , : Administrative Member
The Hon’ble Mr. r.c. Bhatt ¢ Judicial Member
¢
1. Whether Reporters of local papers may be allowed to see the Judgement? /‘

2. To be referred to the Reporter or not? No

3. Whether their Lordships wish to see the fair copy cf the Judgement? N

4 Whether it needs to be circulated to other Benches of the Tribunal? Ne
MGIPRRND—12 CAT/86—3-12-86—15,000
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(C5) SBI vice Smt. S.C. lakwana. At Sleeper Factory the
(s T
applicant as Cffice Superintendegi-éﬁ—the pay Scale
t
Ree2000-3200/- will continue to gt the same pay scale ir aa
LS Gy e & (o 47"’}’?0)\1.

—_

his duwe—eeocurse which is also[pL Cffice Juber1n£9n€ent. The

transfer is at the same place from one cffice to another
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the petiticher being a Scheduled Tribe Candidate could not

be transferred unless there is a strong reason for the same.
P ‘,/\/’I/SA;\/ MM“//

Learned counsel for the agplicant submits that inconsisternce

o v~olh,y N -

keo—the—reddef existing to the effect that Scheduled Tribe

Candicdate are not to be transferred unless there is a strong
reascn.—Neo~—sush—strong—reason hachbpen brought to cur notice.
Wyt e L..M hr%m, »ku.( Ly
It is difficult to presume that such imstsmee—still cover
transfer from one cffice tc another office in the same place

instead of transfer from cne place to another place. That

et H
being the imrsErwetion with regard to this transfer, and the
s W

Supreme Court exder that éﬁve‘ if transfer order is passed
in violation of executive instruction or orders, the courts
ordinarily should not interfere with the order instead

affected parties should approacb higher authoxlty in the

(g

Dcpartnenﬁ,"fﬁls is not aLcase at all for our further consi-
W e TN

deraticn. The application iSLrejécted. The applicant is free

b
to make representation to the respondent authoritgls. The

application is disposed of. Stamp No.331 of '91 should be

registered as regular original application.

d“\%4§§‘/&\\~____’,_ M, 4 ilfgp,

(ReC «BHATT) ( MeMoSINGH)
Member (J) Member (A)
*Ani.




Mr. Bachubhai Ranchodhbhai Patel,

Railway Colony,

Sabarmati,

AHMEDABAD ~380 005. s APPLICANT

(Advocates Mr.ReReTripathy)

VS.

1. Union of #ndia, through
The General Manager,
Western Railway,
Churchgate,

BOMBAY « 400 021.

2 Chief Signal & Telecommunication
Engineer,
Head Quarter Officey,
Western Railway,
Churchgate,
BOMBAY -300 021,

3. Chief Works Manager,
Western Railway,
Sabarmati,
AHMEDABAD -380 005. 8 RESPONDENTS

(Advocates Mr. NeS.Shevde) |

CORAM 3 Hon'ble Mr. MsMe.Singh ¢ Admn. Member

Hon'ble Mr. Re.Ces Bhatt t Judicial Member
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Stamp No.231 of 1991 Cc 4234 J
Date t 29,7.1¢¢1

Per 3 Hon'ble Mr. M.ile Singh : Acdmn. Member

This original application was registered as
Stamp No.331 of 91 dated 26.7.1991, has been called &am-
urgent mention by learned counsel for the applicant Mr.ReRe.
Tripathy. The applicant has been filed under Section 19 of
Administrative Tribunal Act, 1985, to challenge the order
dated 5.7.1991, whereby the applicant has »heen transferred
from office of Works Manager (Siggal) Sabarmati to work as

Office Superintendent in Sleeperl Factory, SBI under XEN

veree3/m



(CS) SBI vice Smt. SeCe Makwana. At Sleeper Factory the
applicant as Office Superintendent in the pay Scale
Rse2000-3200/~ will continue to get the same pay scale in
his due course which is also of Office Superintendent. The

transfer is at the same place from one office to another.

2. The open grounds to the transfer allegation in
para 6.6 and 6.7 of the application are not relevant as
material grounds againsg this Tribunal or against any of

the respondents. At item III of para 6.6. it is avered that
the petitiober being a Scheduled Tribe Candidate could not
be transferred unless there is a strong reason for the same.
Iearned counsel for the épplicant submits that inconsistence
to the relief existing to the effect that Scheduled Tribe
Candidate are not to be transferred unless there is a strong
reason. No such strong reason have been brought to our notice.
It is difficult to presume that such instance sfill cover
transfer from one office to another office in the same place

instead of transfer from one place to another place. mpat

being the instruction with regard to this transfer, and the
Supreme Court order that 'Even if transfer order is passed

in violation of executive instruction or orders, the courts
ordinarily should not interfere with the order instead
affected parties should apprcach higher authority in the
Department.' This is nct a case at all for our further consi-
deration. The application is rejected. The applicant is free
to make representation to the respondent authoritg's. The
application is disposed cof. Stamp No.331 of °91 should be

registered as regular origimal application.

(RoC «BHATT) ( MeMoeSINGH)
Member (J) Member (A)




